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REPORT OF THE JOINT COMMITTEE IN COMPLANCE WITH ORDER DATED 

29/09/2022 OF THE HON’BLE NATIONAL GREEN TRIBUNAL (NGT) IN THE 

MATTER OF OA NO. 85/2022 (WZ), SACHIN SUDAMRAO PACHPUTEVS 

SHAHAKAR MAHARSHI SHIVAJIRAO NARAYANRAO NAGAWADE SSK LTD 

(SUGAR UNIT) AND OTHERS 

1.0 Background 

Grievance in the Original Application No. 85 of 2022 (WZ), titled Sachin Sudamrao 

Pachpute vs Shahakar Maharshi Shivajirao Narayanrao Nagawade SSK Ltd., (Sugar 

Unit) and Others, as per order dated 29/09/2022 of the Hon’ble NGT is about 

discharging effluent in Ghod River without treating at Effluent Treatment Plant (ETP), 

non-compliances of consent to operate conditions issued by Maharashtra Pollution 

Control Board (MPCB). Also, the applicant alleged that due to molasses tank blast 

took place in the storage area, resulted in spreading of molasses in nearby natural 

nalla and agricultural lands. As a result, caused damage to standing crops of various 

farmers. Further, alleged that the respondent industry has non-complied with the 

directions issued dated 10/02/2022 by MPCB and the same is reproduced below: 

“(i) The industry shall stop the feeding of sugarcane for crushing immediately 

and stop the operation of sugar factory within 48 Hrs. in a safe manner; 

(ii) The Industry shall collect, transport, store and dispose the molasses 

spread/flown and contaminated soil due to the said incident in a scientific 

manner so as to avoid further contamination of groundwater, surface water 

and soil within 48 Hrs. The Industry shall submit concrete action plan 

immediately. 

(iii) The Industry shall not restart crushing operation till further order/directions 

of the Board & Competent Authorities.” 

Hon’ble NGT directed vide order dated 29/09/2022 (copy of Hon’ble NGT order, 

dated 29/09/2022 is given at Annexure-1) and relevant order is reproduced as 

below:  

“7. We, therefore, constitute a Committee comprising one member each of 

Central Pollution Control Board (CPCB), Maharashtra Pollution Control Board 

(MPCB) and the District Collector of the concerned district, of which MPCB 
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shall be nodal agency, with the direction that a report shall be submitted by 

the Committee after visit to respondent No.1‟s Unit in respect of as to whether 

the order dated 10.02.2022 issued by respondent No.2/MPCB has been 

carried out or not and any relevant factual aspect may also be brought to our 

notice. 

 

8. The Committee shall submit its report within one month by e-mail at ngt-

pune@gov.in preferably in the form of searchable PDF/OCR Support PDF 

and not in the form of Image PDF.” 

 

2.0 Approach 

In order to comply with the aforesaid Hon’ble NGT order, dated 29/09/2022 the joint 

committee carried-out inspection of respondent No.1 industry i.e. M/s Shahakar 

Maharshi Shivajirao Narayanrao Nagawade SSK Ltd (Sugar Unit), Tal: Shrigonda, 

Dist: Ahmednagar (hereinafter referred as the industry) on 21/10/2022. The following 

committee members were present during the inspection: 

i. Shri Nishchal C., Scientist ‘D’, CPCB, Regional Directorate, Pune 

ii. Shri Chandrakant Shinde, Sub-Regional Officer, MPCB, Ahmednagar 

iii. Shri Sudhakar Bhosle, SDM, Ahmednagar as representative of District 

Collector, Ahmednagar 

 

Also, Shri Rajendra Patil, Field Officer-MPCB, Ahmednagar was present during the 

joint committee inspection. Shri R. S. Naik, Managing Director of the industry was 

accompanied the joint committee during the inspection and provided background 

information about the industry, environmental management system, alleged issued 

and area under reference.  

 

3.0 Observations and findings  

This report is outcome containing factual aspect of the said joint committee based on 

the preliminary information gathered from MPCB, followed by inspection of the 

industry & alleged areas, analysis results of water/effluent samples, information 

submitted the industry through MPCB and subsequent discussions of the joint 

committee. The observations & findings of the joint committee are given as below: 

 

92



Page 3 of 23 
 

3.1 About the industry  

M/s Shahakar Maharshi Shivajirao Narayanrao Nagawade SSK Ltd., is an integrated 

Sugar & Distillery industry, located at Plot no. 52/2, A/p-Limpangaon, Tal: Shrigonda, 

Dist: Ahmednagar. Both sugar & distillery is located within the same premises and 

having separate consent to operate (CTO) issued by MPCB. The CTO of sugar 

industry was expired on 31/07/2022 (Copy of CTO dated 23/11/2021 is given at 

Annexure-2 for kind reference). As per the records of MPCB, the industry has 

applied for renewal of CTO vide dated 15/06/2022, which is pending before MPCB. 

CTO issued for cane crushing capacity of 3,500 TCD with manufacturing of following 

products, depicted in the below Table.  

S. no. Product/by-product Consented quantity, MT/month 

1.  Sugar 15,840 

2.  Molasses 5,760 

3.  Press mud 5,760 

4.  Bagasse 40,320 

5.  Co-generation 26 MW 

 

Similarly, CTO of distillery was expired on 31/08/2022 (Copy of CTO dated 

03/02/2021 is given at Annexure-3 for kind reference). As per the records of MPCB, 

the industry has applied for renewal of CTO vide dated 17/06/2022, which is pending 

before MPCB. CTO issued for 30 KLPD molasses based distillery with 

manufacturing of following products, depicted in the below Table.  

S. 

no. 

Product/by-product Consented quantity, 

KL/month 

1.  Rectified spirit or Extra Neutral Alcohol or 

Ethanol 

900 

2.  Fusel oil 01 

 

3.2 Water and effluent management – sugar industry  

Main source of water is Ghod Left Bank Canal and the industry has obtained 

permission from Irrigation Dept., Pune for withdrawal of water. As per the records, 

the average daily consumption of fresh water is 800 m3/day and mainly used for 

process (cooling water & machinery cleaning water) @ 240 m3/day, utilities i.e. sugar 

industry boiler feed @ 600 m3/day, cooling tower make-up & ancillary activities @ 

220 m3/day and domestic purpose @ 25 m3/day respectively. 
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The main sources of effluent generation from process are; mill house section, boiling 

house section (multiple effect evaporators), vacuum pans, centrifugal section, 

process condensate contaminated with concentrated juice, ancillary activities (rotary 

vacuum filter cleaning & gland leakages from pumps, pipelines etc.) and fresh water 

RO reject & boiler blowdown streams. The management of process effluent & 

condensate and condensate/blowdown streams from utilities are briefed as follows: 

 Process effluent management: Effluent generating from mill house section, 

centrifugal section & boiling house section is collected separately and 

channelized into ETP for treatment. The industry has provided ETP of 

reported designed capacity of 1,000 m3/day and the reported effluent 

generation from the process is about 850 m3/day (at full cane crushing 

capacity), out of which fresh water RO reject & utility boiler blowdown @ 250 

m3/day is recycled in the process. Hence, the actual effluent generation from 

the process is 600 m3/day.  

 

The various unit operations & processes of ETP are; Process effluent  V-

Notch chamber  Bar screen chamber  Grit chamber  O&G skimmer  

Surge tank  Equalization tank with sparge aeration (lime addition)  

Primary clarifier  Anaerobic holding tank-1 & 2  Anaerobic filter  Bio-

tower  Tube settler  Activated sludge process  Secondary clarifier (with 

RAS recycling)  Supernatant collection tank  Pressure sand filter  

Activated Sand filter  Treated effluent collection tank  Treated effluent 

discharge to unlined lagoon (15 day storage capacity) for irrigation as per 

CTO conditions.  

 

Primary & secondary sludge from tube settler & clarifiers  Sludge holding 

tank  Sludge drying beds (02 nos., 20x5x2 m each)  Soil conditioner.  

 

 Process condensate management: As informed, excess condensate from 

multiple effect evaporators & pan evaporators are collected separately and 

treated in newly commissioned ETP – condensate polishing unit (CPU). The 

industry has provided separate ETP (CPU) of reported designed capacity of 

1,200 m3/day. 
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The various unit operations & processes of ETP (CPU) are; Excess 

condensate  Two stage cooling tower  Equalization tank with diffused 

aeration  Anaerobic filter  Activated sludge process  Secondary clarifier 

 Flash mixer (with addition of alum & poly electrolyte)  Filter feed tank  

Chlorination  Multi grade filter  Activated Sand filter  Treated 

condensate collection tank  Treated condensate is reused in recirculation 

pump cooling & its accessories and spray pond make-up. Also, treated 

condensate is reused in utilities (cooling tower make-up) after treatment 

through softner. Excess treated condensate is channelized to fresh water 

reservoir for reuse in process (sugar & distillery unit). 

 

Secondary sludge from clarifiers of CPU of sugar & distillery industry is 

handled in a common sludge drying bed of ETP of sugar industry.  

 

3.3 Water and effluent management – distillery industry  

Main source of water is Ghod Canal and treated condensate from sugar & distillery 

industry. As per the records, the average daily consumption of fresh water is 70 

m3/day and mainly used for utilities i.e. distillery industry boiler feed @ 24 m3/day, 

cooling tower make-up & ancillary activities @ 42 m3/day. Similarly, the average 

daily consumption of treated condensate is 270 m3/day and mainly used for 

manufacturing process (molasses dilution & fermenter make-up) @ 260 m3/day, DM 

plant @ 05 m3/day and ancillary activities @ 05 m3/day respectively. 

 

The main sources of effluent generation from process are; wash water used to clean 

the fermenters, spent wash & spent leese from distillation of fermented mash, 

ancillary activities and condensate from boiler & blowdown streams. The 

management of distillery effluent and condensate/blowdown streams from utilities 

are briefed as follows: 

 Distillery effluent management: Effluent generating from various process is 

collected separately and channelized into ETP for treatment. The industry has 

provided ETP comprising of UASB followed by MEE and the reported effluent 

generation from process is about 360 m3/day.  
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The various unit operations & processes of ETP are; Process effluent  5 day 

storage lined lagoon  Buffer tank (with lime addition) UASB reactor, 02 nos. 

(5,200 m3)  Treated effluent storage tank  MEE feed tank  MEE (5 

stage) MEE concentrate @ 270 m3/day  Spent wash lined lagoon (8,380 m3 

i.e. 30 days capacity) at bio-compost yard  Concentrated spent wash  

Bio-composting on 05 acre lined platform as per CTO conditions.  

 

Biogas generation from UASB is about 350 – 450 m3/hr, which is either used 

in captive co-gen boiler as a supplementary fuel and the excess biogas is 

flared in the flaring system. Sludge from primary storage lagoon (5 day 

capacity) & yeast sludge from fermenters  Used in bio-composting.  

 

 MEE condensate management: MEE condensate from multiple effect 

evaporator is collected and treated in newly commissioned ETP – condensate 

polishing unit (CPU). The industry has provided separate ETP (CPU) of 

reported designed capacity of 360 m3/day. 

 

The various unit operations & processes of ETP (CPU) are; MEE condensate 

 Two stage cooling tower  Equalization tank with diffused aeration  

Anaerobic filter  Activated sludge process  Secondary clarifier  Flash 

mixer (with addition of alum & poly electrolyte)  Filter feed tank  Pressure 

sand filter  Activated Sand filter  Treated condensate collection tank  

Treated condensate is reused in molasses dilution & fermenter make-up, 

recirculation pump cooling & its accessories and utilities (cooling tower make-

up) after treatment through softner.  

 

 As informed, domestic wastewater generation from the sugar & distillery unit 

is in the tune of 45 & 03 m3/day and as per CTO conditions, it is treated 

through septic tank followed soak pit. The treated domestic wastewater is 

being used for gardening as per CTO conditions. 

 

Photographs of various treatment units of ETP of sugar & distillery unit is given 

below for kind reference. 
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Photograph-1: Grit chamber and oil & grease 
skimmer installed at ETP. 
 

 
Photograph-2: ASP of sugar unit ETP under 
stabilization process. 

 
Photograph-3: UASB reactor of distillery unit ETP. 
 

 
Photograph-4: Biogas holder and flaring system. 

 
Photograph-5: MEE of distillery unit ETP. 

 

 
Photograph-6: CPU of distillery unit ETP. 
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Photograph-7: CPU of sugar unit ETP. 

 
Photograph-8: 30 days lined spent wash storage 
lagoon.  

 

 
Photograph-9: Old brick lined spent wash storage 
lagoon. 

 
Photograph-10: Lined bio-compost preparation yard. 

 

  
Photograph-11: PTZ camera installed at bio-composy 
yard of distilley unit.  

 

Photograph-12: OCEMS installed at final treated 
effluent conveyance pipline of sugar unit ETP. 
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 3.3 Compliance verification as per Hon’ble NGT order dated 29/09/2022 

The Hon’ble NGT vide its order dated 29/09/2022 has directed the joint committee to 

submit a report in respect of as to whether the order dated 10/02/2022 issued by 

respondent No.2/MPCB has been carried out or not and also relevant factual aspect. 

Point-wise compliance verification to the directions as on date of joint committee 

inspection is depicted below. 

 

 Direction no. 1 u/s 33A of the Water (Prevention & Control of Pollution) Act, 

1974 and u/s 31A of the Air (Prevention & Control of Pollution) Act, 1981, dated 

10/02/2022: “The industry shall stop the feeding of sugarcane for crushing 

immediately and stop the operation of sugar factory within 48 Hrs. in a safe 

manner.” 

 As per the Form R.T. 8 (C) i.e. the final manufacturing report for the crushing 

season 2021-22 (Central Excise Rule 83) submitted to the Commissioner of 

Sugar, Pune it is observed that cane crushing for the season 2021-22 was 

started w.e.f. 27/10/2021 and end date of cane crushing was 28/04/2022. 

Total cane crushed and production details during the aforesaid cane crushing 

season is depicted in the below Table. 

S. no. Particulars Quantity, MT 

1.  Cane crushed 8,94,631.36 

2.  Sugar 95,189 

3.  Molasses 39,091.47 

4.  Bagasse 2,58,210.4 

 

 From the aforesaid report submitted to Commissioner of Sugar, Pune it is 

observed that the industry didn’t stopped cane crushing on or before 

12/02/2022 i.e. within 48 hrs from the date of issue of directions from MPCB.  

 

 In response to the aforesaid directions of MPCB dated, 10/02/2022; the 

industry vide letter no. Central/Dist/57/1851/2021-22, dated 25/02/2022 

submitted reply to MPCB. Wherein, it is observed that the industry didn’t 

stopped cane crushing during the season 2021-22 by citing reasons about the 

excess sugar cane cultivation in the area, agreement made with shareholder 

farmers for buying sugar cane and also referring to the circular of 

Commissioner of Sugar, Maharashtra vide letter dated 08/02/2022 regarding 

not to stop the cane crushing until all the sugar cane is crushed (quantity 
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registered by various shareholder farmers). Relevant extract from the 

aforesaid letter dated 25/02/2022 is reproduced as below: 

“..ln season 2021-22, sugarcane production is increased in 

Maharashtra as compare to last two year due to the satisfactory rainfall 

and hence in our work-space, there is lot „off sugarcane production for 

this crushing season. Now, we had crushed the 6.45 Lac MT of 

sugarcane in this crushing season and balance 2.75 Lac MT 

sugarcane is remaining & it is factory responsibility to crush the all 

sugarcane which is registered to our factory by our shareholder 

farmers.  

 

Also, Hon'ble Commissioner of Sugar, Maharashtra state giving order 

that, do not stopped the crushing season until to crush all sugarcane, 

which is registered to sugar factory..” 

 

However, it is observed from the aforesaid reply submitted dated 

25/02/2022 to MPCB that the industry has stopped their distillery 

production activities during February, 2022 and later continued the 

operation of distillery. Copy of the aforesaid reply submitted by the 

industry vide dated 25/02/2022 to MPCB is given at Annexure-4 for 

kind information. 

 

 Direction no. 2 u/s 33A of the Water (Prevention & Control of Pollution) Act, 

1974 and u/s 31A of the Air (Prevention & Control of Pollution) Act, 1981, dated 

10/02/2022: “The Industry shall collect, transport, store and dispose the 

molasses spread/flown and contaminated soil due to the said incident in a 

scientific manner so as to avoid further contamination of groundwater, surface 

water and soil within 48 Hrs. The Industry shall submit concrete action plan 

immediately.” 

 

 During joint committee inspection it was gathered and also based on the filed 

inspection report carried-out by MPCB vide dated 10/02/2022 that the 

incidence of blast at one of the molasses storage tank was occurred at 06.45 

hrs on 10/02/2022. The industry has provided following tanks for storage and 

handling of molasses: 
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S. 

no. 

Storage tank identity (based on license 

issued by the Excise Dept., Govt. of 

Maharashtra) 

Capacity, 

MT 

Remarks 

1.  M-1 4,500 For production & 

sale  

2.  M-1 For production & 

sale  

3.  M-2 For production & 

captive use in 

distillery  

 

 Based on the information submitted and discussion with Excise Sub-

inspector, Excise Dept., it is observed that erstwhile M-2 tank (meant for 

production & captive use in distillery) was collapsed during December, 2018 

due to structural failure. Subsequently, the industry has obtained permission 

from Excise Dept., to store the molasses in M-1 tank (meant for production & 

sale). All the molasses storage tank was commissioned during 1984 and last 

structural audit was conducted on 05/03/2021. On 10/02/2022, the M-1 tank 

consisting of molasses of about 4,100 MT was resulted in blast. It is gathered 

from the internal investigation report of industry that the molasses generated 

& stored during the last crushing season was having high brix (up to 60) and 

purity. It was concluded from the internal investigation report that due to 

absence of proper online cooling and stirring mechanism, an exothermic 

reaction took place with generation of unstable gases like SO2, SO3 and CO2 

and due to very high static pressure of dissolved gases, resulted in explosion 

of molasses storage tank.  

 

 On account of explosion, the molasses was spread in the ETP area and also 

flown to the area i.e. barren land towards south-west direction (outside the 

compound wall, within the purview of industry) and ultimately to the malicha 

nalah. 
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Photograph-13: A view of area where molasses 
storage tank blast occurred.  

 

Photograph-14: Area showing molasses spread near 
the ETP of sugar unit.  

  
Photograph-15: Area showing molasses spread 
outside the compound wall (within industry land) 
and soil scrapped & levelled.  

Photograph-16: A view of malicha nalah (natural 
drain) conatimanted with leachate from the 
molasses spilled area and also overflow from lined 
lagoons.  

 

 The industry vide letter dated 10/02/2022 submitted action plan to MPCB for 

collection and management of spilled molasses i.e. water and soil 

contaminated with molasses. Wherein, the industry mentioned that in order to 

contain the spread of molasses and further contamination of water at 

downstream location; corrective measures were taken immediately after the 

incidence by creation of artificial earthen bund to the natural drain at Village: 
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Janglewadi (located app. 1 Km from the industry premises). Also, mentioned 

that molasses contaminated water and soil shall be removed with the help of 

tankers for further processing of molasses contaminated water in the ETP of 

distillery unit comprising of UASB (bio-digester) followed by MEE and 

molasses contaminated soil in the bio-compost preparation. Copy of action 

plan dated 10/02/2022 submitted by the industry to MPCB is given at 

Annexure-5 for kind reference.  

 

 It is gathered from the industry and also from the field inspection report of 

MPCB dated 10/02/2022 that on the day of incidence about 4,100 MT of 

molasses was spread within the industry premises and also flown to malicha 

nalah/natural drain. Also, it is observed from the subsequent field inspections 

carried-out by MPCB that the industry has initiated collection of molasses 

contaminated water & soil from the affected areas and nalah. It has been 

reported that the industry has re-collected ~54 MT (18 trips x 3 KL tanker 

capacity) of molasses (not contaminated with soil & water) in tankers through 

pumps during 11/02/2022 to 12/02/2022 and transferred to existing molasses 

storage tank for distillation. Further, the industry has created artificial earthen 

bund to the natural drain and collected ~ 2,340 MT (195 trips x 12 MT/trip) of 

molasses contaminated water in tankers through pumps during 15/02/2022 to 

26/02/2022 and stored in 05 days spent wash impervious (concrete) lagoon. 

Similarly, the industry has collected ~9,915 MT (661 trips x 15 MT/trip) of 

molasses contaminated soil by scrapping top layer of soil (~10 cm) from 01 

acre of own land and also scrapping the bottom layer of soil (~ 10 cm) from 

natural drain during 12/02/2022 to 02/03/2022 and transferred to the existing 

bio-compost yard. Further, the affected areas i.e. ETP area & outside 

compound wall (within the purview of industry) was topped with overburden 

soil, lime & bagasse etc. The industry has supplemented the details of no. of 

vehicles utilized, date and no. of trips covered regarding quantification for 

collection of molasses contaminated water & soil. The details of the same is 

provided at Annexure-6 for kind reference.  
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 The molasses contaminated water was treated in the existing ETP of distillery 

comprising of UASB followed by concentration through MEE. The resultant 

concentrated stream from MEE was utilized in the bio-compost preparation by 

proportionating with concentrated spent wash. Similarly, the molasses 

contaminated soil was utilized by proportionating with the press mud & other 

additivities for preparation of bio-compost. Details about ratio/quantity of 

proportionating of concentrated stream of molasses contaminated water & soil 

with the press mud, spent wash & other additives and also final analysis 

results of prepared bio-compost was not made available to the joint 

committee.   

 

 During joint committee inspection it was observed that the industry had re-

collected molasses contaminated water & soil from affected areas and utilized 

in the bio-compost preparation during last cane crushing season only i.e. 

utilized till April, 2022. However, affected area especially near the ETP area of 

sugar unit i.e. compound wall of the industry, seepage of leachate was 

observed, leading to the natural drain. Also, it was observed that overflow of 

spent wash contaminated water from 30 days concrete lined spent wash 

storage lagoon was observed which is confluencing with the natural drain 

near the upstream location of natural drain.  

 

 MPCB has issued show-cause notice to the industry vide dated 29/09/2022 

for non-compliances of various environmental enactments and also forfeited 

bank guarantee of Rs. 25 Lakhs for the non-compliances of CTO conditions. 

Further, MPCB has issued interim directions to the industry u/s 33A of the 

Water (Prevention & Control of Pollution) Act, 1974 and u/s 31A of the Air 

(Prevention & Control of Pollution) Act, 1981, dated 17/10/2022 to:  

a. Carry-out assessment on contamination of soil, cost of 

remediation and damage assessment through NEERI/IIT/VSI 

within two months and comply with recommendations of such 

report before six months. 

b. OCEMS connectivity to MPCB server within 7 days. 

c. Not to dispose spent wash sludge. 
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Copy of interim directions issued by MPCB dated 17/10/2022 is given at 

Annexure-7 for kind reference.  

 

 Joint committee collected grab water/leachate contaminated water samples 

along the stretch of natural drain i.e. upstream & downstream locations from 

the molasses spread/affected areas and submitted to laboratory of MPCB at 

Nashik for analysis of various physico-chemical parameters viz. pH, EC, SS, 

TDS, Chloride, Sulphates, Phosphate, Potassium, COD, BOD & TKN. 

Analysis results of the same is yet to be received from MPCB. Details of 

sampling locations along the stretch of natural drain is depicted in the below 

photographs for kind reference.      

  
Photograph-17: Water sample colelcted from 
upstream location of natural drain, prior mixing of 
leachate & overflow from lined lagoons.  

Photograph-18: Overflow of spent wash 
contaimnated water from the 30 days lined lagoon.  

  
Photograph-19: Overflow of spent wash 
contaimnated water from the bio-compost yard.  

Photograph-20: Spent wash contaminated water 
sample colelcted from overflow stream, near 
compound wall of industry before joining the natural 
drain.  
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Photograph-21: Spent wash contaminated water 
sample colelcted from natural drain, near compound 
wall of industry. 

Photograph-22: Water sample colelcted from 
downstream location of natural drain (about 700 m 
from the industry where overflow streams 
confluenced with the natural drain).  

 

 
Photograph-23: Water sample colelcted from downstream location of natural drain (about 1 Km from the 
industry where overflow streams confluenced with the natural drain). 
 

 Direction no. 3 u/s 33A of the Water (Prevention & Control of Pollution) Act, 

1974 and u/s 31A of the Air (Prevention & Control of Pollution) Act, 1981, dated 

10/02/2022: “The Industry shall not restart crushing operation till further 

order/directions of the Board & Competent Authorities.” 

 

 The industry has not complied with the aforesaid direction, as the industry 

didn’t stopped cane crushing activities during last season nor applied for 

restart permission.  
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4.0 Conclusions 

i. The industry is an integrated sugar & distillery unit, located within the same 

premises and having separate CTO issued by MPCB. The CTO of industry 

(Sugar unit & Distillery unit) was expired on 31/07/2022 and 31/08/2022. As 

per the records of MPCB, the industry has applied for renewal of CTO of 

Sugar & Distillery unit, which are pending before MPCB.  

 

ii. The industry (Sugar unit) in compliance to the Schedule-I of CTO dated 

23/11/2021 i.e. Terms & conditions for compliance of Water Pollution Control 

has provided ETP of reported design capacity of 1,000 m3/day comprising of 

primary, secondary & tertiary treatment system for treatment of process 

effluent. Also, CPU of reported design capacity of 1,200 m3/day for treatment 

of excess condensate. The treated effluent from ETP is discharged for 

irrigation on 150 acre agricultural land (own & also pvt. land, as per bi-lateral 

agreement with farmers). Similarly, treated condensate from CPU is reused in 

utilities (cooling tower make-up) after treatment through softner. Excess 

treated condensate is channelized to fresh water reservoir for reuse in 

process (sugar & distillery unit). Also, the industry (Sugar unit) in compliance 

to Schedule-I of CTO dated 03/02/2021 i.e. G) CREP conditions for sugar 

factory; has initiated stabilization of ASP of ETP as well as ASP of CPU to 

achieve the desired MLSS concentration prior to starting of cane crushing 

activities of sugar unit.   

 

iii. The industry (Distillery unit) in compliance to the Schedule-I of CTO dated 

03/02/2021 i.e. Terms & conditions for compliance of Water Pollution Control 

has provided comprehensive treatment for volume reduction of spent wash 

consisting of bio-digester (UASB) of reported design capacity of 360 m3/day 

followed by MEE followed by bio-composting on 05 acre concrete lined bio-

compost yard. Biogas generated @ 350 – 450 m3/hr from UASB is used as a 

supplementary fuel in co-gen boiler of sugar unit and excess biogas is flared 

in the flaring system. The concentrated spent wash (up to 45%) is utilized in 

preparation of bio-compost. Also, installed CPU of reported design capacity of 

360 m3/day for treatment of MEE condensate. Treated MEE condensate is 

reused in molasses dilution & fermenter make-up, recirculation pump cooling 
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& its accessories and utilities (cooling tower make-up) after treatment through 

softner. 

 

iv. The industry (Sugar unit) has installed online continuous effluent monitoring 

system (OCEMS) at the final treated effluent conveyance pipeline of sugar 

unit for monitoring of parameters viz. pH, TSS, COD, BOD & Flow in 

compliance to the CPCB directions vide dated B-29016/04/06/PCI-I, dated 

05/02/2014 and as per 1st Revised Guidelines for Online Continuous Effluent 

Monitoring Systems, July, 2018 of CPCB. Also, OCEMS is connected to 

CPCB & MPCB servers.  

 

v. The industry (Sugar unit) has installed online continuous emission monitoring 

system (OCEMS) at the stack of co-gen boiler of sugar unit for monitoring of 

parameter i.e. PM in compliance to the CPCB directions vide dated B-

29016/04/06/PCI-I, dated 05/02/2014 and as per 1st Revised Guidelines for 

Online Continuous Emission Monitoring Systems, August, 2018 of CPCB. 

Also, OCEMS is connected to CPCB & MPCB servers and status of its 

connectivity to servers have been communicated to MPCB vide email dated 

23/08/2022.  

 

vi. Further, the industry (distillery unit) has installed online flow meter at the spent 

wash conveyance pipeline to the 30 days lined spent wash storage lagoon 

and also installed PTZ camera at the 05 care bio-compost preparation yard. 

The aforesaid monitoring system is installed in compliance to the1st Revised 

Guidelines for Online Continuous Effluent Monitoring Systems, July, 2018 of 

CPCB. Wherein, it is mentioned that the industries claiming Zero discharge 

and not discharging effluent outside the premises shall to install Camera and 

flow meter at the discharge point from the channel / drain provided for 

carrying the effluent within the industry. Also, OCEMS is connected to CPCB 

& MPCB servers.  

 

vii. It is observed from the Form R.T. 8 (C) i.e. the final manufacturing report for 

the crushing season 2021-22 (Central Excise Rule 83) submitted to the 

Commissioner of Sugar, Pune that cane crushing for the season 2021-22 was 
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started w.e.f. 27/10/2021 and end date of cane crushing was 28/04/2022. The 

industry has not complied to the directions issued by MPCB i.e. didn’t stopped 

cane crushing on or before 12/02/2022 i.e. within 48 hrs from the date of issue 

of directions from MPCB by referring to the circular issued by the 

Commissioner of Sugar, Maharashtra vide letter dated 08/02/2022.  

 

viii. Based on the aforesaid Form R.T. 8 (C) that total cane crushed during last 

crushing season is exceeding the consented capacity of 3,500 TCD (4,858 > 

3,500 TCD). It was gathered that the industry has communicated to MPCB 

vide letter dated 28/01/2022 with a request for amendment in their CTO i.e. to 

grant cane crushing capacity of 4,800 TCD, instead of making an CTE  

application for expansion in the cane crushing capacity. Later, the industry 

made a CTE application to MPCB vide dated 20/04/2022 for expansion of 

cane crushing capacity from the existing 3,500 to 7,500 TCD. Accordingly, 

MPCB during the CAC meeting vide dated 24/06/2022 had considered the 

CTE expansion application of the industry and also noted the various 

violations done by the industry. After due deliberation,  CAC of MPCB decided 

to grant CTE expansion for cane crushing from existing 3,500 to 7,500 TCD 

with a condition to submit a bank guarantee of Rs. 25 Lakhs for compliance 

towards consent conditions.  

MPCB has issued show-cause notice to the industry vide dated 29/09/2022 

for non-compliances of various environmental enactments and also forfeited 

bank guarantee of Rs. 25 Lakhs for the non-compliances of CTO conditions. 

 

ix. MPCB has issued interim directions to the industry u/s 33A of the Water 

(Prevention & Control of Pollution) Act, 1974 and u/s 31A of the Air 

(Prevention & Control of Pollution) Act, 1981, dated 17/10/2022 to carry-out 

assessment on contamination of soil, cost of remediation and damage 

assessment through NEERI/IIT/VSI. The industry vide letter dated 22/10/2022 

issued the work order to M/s VSI, Pune for carrying out soil contamination 

assessment study including damages to recipient environment and remedial 

measures thereto. 
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x. Prima-facie the explosion of molasses storage tank occurred due to the end of

life of storage tank, as the storage tanks were commissioned during 1984

followed by inadequate operation & maintenance of storage tanks. Also, as

reported by the industry’s internal investigation team that due to absence of

proper online cooling and stirring mechanism, an exothermic reaction took

place with generation of unstable gases like SO2, SO3 and CO2 and due to

very high static pressure of dissolved gases, resulted in explosion of

molasses storage tank.

xi. On account of explosion, the molasses was spread in the ETP area and also

flown to the area i.e. barren land towards south-west direction (outside the

compound wall, within the purview of industry) and ultimately to the malicha

nalah/natural drain. The industry immediately contained the spread of

molasses by creating artificial earthen bund at the natural drain and re-

collected ~ 2,340 MT of molasses contaminated water and transferred to 05

days lined spent wash storage lagoon. Also, collected ~9,915 MT of molasses

contaminated soil by scrapping top layer of soil (~10 cm) from 01 acre of own

land and also scrapping the bottom layer of soil (~ 10 cm) from natural drain

and transferred to the existing bio-compost yard. Collected molasses

contaminated water is treated in existing ETP of distillery unit and utilized in

bio-compost preparation. Similarly, collected molasses contaminated soil is

utilized by proportionating with the press mud & other additivities for

preparation of bio-compost.

xii. During joint committee inspection, old brick lined (13,500 m3 capacity) spent

wash storage lagoons was found filled with sludge & spent wash

contaminated water. Also, the new concrete lined 30 days spent wash storage

lagoon was found filled with spent wash contaminated water. Apparently, the

industry has not completely utilized the spent wash generated during the last

operational season of distillery. Also, not de-suldged the old brick lined

lagoon. The unutilized concentrated spent wash of last season was about

3,230 MT. Further, on an account of heavy rain (about 735.33 mm) occurred

during June, 2022 till 17th October, 2022 in the area; had resulted in overflow

of spent wash contaminated water from the lagoons into adjoining low lying
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area and also into the natural drain. The industry has recollected overflowed 

spent wash contaminated water through pumps from low lying areas and 

channelized into exiting 30 days lined storage lagoon. As per the information 

submitted, about 6,286 MT of spent wash contaminated water is stored in the 

30 days lined spent wash storage lagoon. Apparently, the stored quantity is 

even more; as the capacity of 30 days storage lagoon is 8,380 m3 and it was 

evident that during joint committee inspection lagoon water overflow was 

observed.  

xiii. Joint committee collected grab water/leachate contaminated water samples

along the stretch of natural drain i.e. upstream & downstream locations from

the molasses spread/affected areas and submitted to laboratory of MPCB at

Nashik for analysis of various physico-chemical parameters viz. pH, EC, SS,

TDS, Chloride, Sulphates, Phosphate, Potassium, COD, BOD & TKN.

Analysis results of the same is yet to be received from MPCB. Upon receipt of

analysis results, the agency engaged i.e. M/s VSI, Pune may consider the

same to assess the extent of contamination and also while preparing remedial

measures thereto.

5.0 Recommendations 

Based on the joint committee inspection, observations & findings w.r.t environmental 

management system installed for treatment of effluent and present compliance 

status w.r.t. collection & management of molasses contaminated water & soil; the 

industry may be directed through MPCB to: 

i. Immediately expedite the execution of work w.r.t. carrying out soil

contamination assessment study including damages to recipient environment

and remedial measures thereto. Further, to ensure the implementation of

recommendations if any; of aforesaid study report in a time bound manner

and be verified by MPCB.

ii. Distillery operations shall not be permitted during the present season until the

remaining spent wash contaminated water stored in the 30 days lined spent

wash storage lagoon; old brick lined spent wash storage lagoon and leachate
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collection pit of bio-compost yard, are completely treated in the existing ETP 

of distillery i.e. through UASB (bio-digester) followed by concentration in 

MEE. Resultant concentred effluent shall be utilized in preparation of bio-

compost along with press mud.  

iii. Expedite to make an application to the Competent Authority i.e. SEIAA,

Maharashtra for obtaining Environmental Clearance (EC) for expansion of

cane crushing capacity from existing 3,500 to 7,500 TCD. Further, till

expansion EC is obtained from SEIAA, Maharashtra the cane crushing

capacity may be restricted to the consented capacity of 3,500 TCD as per

CTO of MPCB.

iv. De-sludge the accumulated sludge from the old brick lined spent wash

storage lagoon and the sludge shall be managed in existing sludge drying

beds of ETP. The dried sludge may be proportionated with press mud for

preparation of bio-compost, upon examining the feasibility through the

aforesaid engaged agency i.e. M/s VSI, Pune. Also, to dismantle the old brick

lined spent wash storage lagoon before starting distillery operation.

v. Provide adequate free board to the 30 days lined spent wash storage lagoon.

Also, to always keep the level of spent wash in the 30 days lined spent wash

storage lagoons well below the upper ridge of the lagoon so as to ensure no

possibility of run-off/overflow.

vi. Ensure that concentrated spent wash generated shall be completely utilized

in preparation of bio-compost during non-monsoon season i.e. within 270

days of total operational period. Further, at the end of each season

accumulated sludge shall be removed and managed in existing sludge drying

beds of ETP. Upon start of distillery season, the dried sludge may be may be

proportionated with press mud for preparation of bio-compost.

vii. Obtain valid registration/certification for the production and ensure the quality

of bio-compost (bio-enriched organic manure) as per Gazette Notification SO.

2776 (E), dated 10/10/2015 under the Fertilizer (Control) Fourth Amendment
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Item No.8   (Pune Bench) 

BEFORE THE NATIONAL GREEN TRIBUNAL 
WESTERN ZONE BENCH, PUNE 

(By Video Conferencing) 

ORIGINAL APPLICATION NO.85 OF 2022 (WZ) 

Sachin Sudamrao Pachpute   …..Applicant 

Versus 

Shahakar Maharshi Shivajirao  Narayanrao 
Nagawade SSK Ltd (Sugar Unit) and others .…Respondents 

Date of hearing: 29.09.2022 

CORAM: HON’BLE MR. JUSTICE DINESH KUMAR SINGH, JUDICIAL MEMBER 
HON’BLE DR. VIJAY KULKARNI, EXPERT MEMBER 

Applicant : Mr. Vikas Shinde, Advocate 

ORDER 

1. The applicant, who is a social worker, has moved this Original

Application stating therein that respondent No.1/Shahakar Maharshi 

Shivajirao Narayanrao Nagawade SSK Ltd (Sugar Unit) is discharging 

effluent without treating through Effluent Treatment Plant (ETP) in Ghod 

river. The said factory started its functioning without following the 

guidelines issued by the respondent No.2/MPCB.  On 02.02.2022, the 

officials of respondent No.2/MPCB visited the respondent No.1 in order to 

verify compliance of the consent conditions and the said factory was found to 

have violated those conditions and causing pollution in nearby surrounding 

area.  It was found that the factory had not provided OCEMs to old boiler 

and had not submitted bank guarantee of Rs. 25 lakhs and was disposing 

treated effluent into kaccha lagoon.  The factory had not connected OCEMs 

provided to co-generating boiler to MPCB and CPCB server.  It had not 
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complied the directions which were given for re-starting the factory, issued 

on 11.10.2021.  Several other infirmities were also noticed.   

 
2.  The applicant has further stated in the application that 

thereafter, on 10.02.2022, molasses tank blast took place in the storage 

area, which resulted into spreading of molasses in nearby nalla and farm-

lands.  On 10.02.2022, respondent No.2/MPCB issued notice to respondent 

No.1 directing to stop the work of the factory, but it did not do the same nor 

did it comply with the directions.  The officials of respondent No.2 again 

inspected the Unit of respondent No.1 and also Ghod river and its 

surrounding areas on 28.03.2022.  It was observed that water flowing 

through Malicha Odha i.e. molasses nalla from respondent No.1 was 

yellowish in colour and that nalla merges in Ghod river.  The water analysis 

was also done and the report revealed that the said water was undrinkable.  

It was found that due to discharge of untreated effluent in Ghod river, large 

number of fishes in the river died due to toxicity. The damage to the 

standing crops of the farmers took place for which compensation was also 

demanded from Tahsildar.  It is also mentioned that this Tribunal has heard 

and decided Appeal No.106/2017 and Original Application No.70/2017 on 

11.05.2022 and directions were issued against respondent No.1.  

Respondent No.1’s involvement in repeated negligence is criminal omission 

on their part.  Therefore, it is prayed that respondent No.1 be directed to 

close down their activities of crushing sugarcane until remedial measures 

are taken for decreasing environmental damages. 

3. Heard the learned counsel for the applicant and perused the grounds 

stated in the application. 

4. We find that pursuant to having observed the violation on the part of 

respondent No.1, respondent No.2/MPCB has already taken action by 

sending communication dated 10.02.2022,  directing as follows:- 
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“(i) The industry shall stop the feeding of sugarcane for crushing 

immediately and stop the operation of sugar factory within 48 Hrs. 

in a safe manner; 

 

(ii) The Industry shall collect, transport, store and dispose the 

molasses spread/flown and contaminated soil due to the said 

incident in a scientific manner so as to avoid further contamination 

of groundwater, surface water and soil within 48 Hrs.  The 

Industry shall submit concrete action plan immediately. 

 

(iii) The Industry shall not restart crushing operation till further 

order/directions of the Board & Competent Authorities.”     

 

5. Besides above, the order dated 11.05.2022  passed by this Tribunal in 

Appeal No.106/2017 and Original Application No.70/2017 also relates to the 

respondent No.1 wherein following direction was given:- 

 “We, thus, consider it appropriate to direct the State PCB to verify 

the factual status and take necessary coercive measures, if 

violations are currently found.  If it is found that there were past 

violations, the State PCB may take action to fix accountability of 

the PP, following due process of law.  If any grievance survives, it 

will be open to the applicant to take remedies in accordance with 

law.”           

 

6. The learned counsel for the applicant submits that the aforesaid 

Appeal and Original Application were filed by different persons/parties 

and no action has been taken by respondent No.2 in pursuance to the 

aforesaid order of this Tribunal as well as their own order dated 

10.02.2022 by ensuring that the said Unit of respondent No. 1 is closed 

and does not perform crushing of the sugarcane.  

7. We, therefore, constitute a Committee comprising one member 

each of Central Pollution Control Board (CPCB), Maharashtra Pollution 

Control Board (MPCB) and the District Collector of the concerned district, 

of which MPCB shall be nodal agency, with the direction that a report 

shall be submitted by the Committee after visit to respondent No.1’s Unit  

in respect of as to whether the order dated 10.02.2022 issued by 
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respondent No.2/MPCB has been carried out or not and any relevant 

factual aspect may also be brought to our notice. 

8. The Committee shall submit its report within one month by e-mail 

at ngt-pune@gov.in preferably in the form of searchable PDF/OCR 

Support PDF and not in the form of Image PDF. 

9. Applicant is directed to supply the required documents and copy of 

the application to the members of the Committee within three days from 

today.   

10. Put up the matter with the report for admission on 31.10.2022.   

   

 

      Dinesh Kumar Singh, JM 

 

 
 
 
 

 

Dr. Vijay Kulkarni, EM 

 
 

September 29, 2022 
Original Application No.85 of 2022 

npj 
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Reg. No. ANR/PRG(A) 1, Date 3/8/1965 

HER EN TTATsiRTa aRTqURTA ATTAS 
HE5Tii FTER NETI TA., 

.9t. tiaI YTd, aI. sttei, fi. FRTR - 89310 

SAHAKAR MAHARSHI SHIVAJIRAO NARAYANRAO NAGAWADE 

TSS SMSNV 

ESTD-I 

SAHAKARI SAKHAR KARKHANA LTD. 

A/P-Shrigonda Factory- (413726) Tal. Shrigonda, Dist. Ahmednagar (MS) 

Central/Dist/57/ 18 s2 /2021-22 Date 25.02.2022 

To, 
Member Secretary, 
Maharashtra Pollution Control Board, 
Kalpataru point, 2d & 4th Floor, Opp. Cine 
Planet cinema, near Sion Circle, Sion (E) 
Mumbai-400022. 

Sub- Regarding stoppages notice for operation of the sugar unit under section 

33(A) of the water, act 1974 & under section 31(A) of the air, act 1981. 

Ref- Direction notice no. MPCB/RON/755/143 dated 10.02.2022. 

Respected Sir, 

With reference to above cited subject, we have received stoppages notice of the sugar 

unit due to incident of blast in 1 molasses storage tank which is occurred on 10.02.2022, but we 

are not stopped the crushing season due to following reasons as below.

In season 2021-22, sugarcane production is increased in Maharashtra as compare to last 

two year due to the satisfactory rainfall and hence in our work-space, there is lot off sugarcane 
production for this crushing season. Now, we had crushed the 6.45 Lac MT of sugarcane in this 

crushing season and balance 2.75 Lac MT sugarcane is remaining & it is factory responsibility to 

crush the all sugarcane which is registered to our factory by our shareholder farmers. 
Also, Hon'ble Commissioner of Sugar, Maharashtra state giving order that, do not 

stopped the crushing season until to crush all sugarcane, which is registered to sugar factory. 
Meanwhile, your office has issue order to stoppage the cane crushing after incident occurred in 

distillery premises and we are accepted your order and stopped the distillery production but 

unfortunately, we could not stop the crushing due to the order of Sugar commissioner, Pune 
regarding excess crop of sugarcane. All Condition as per direction is followed and compliance 

report is already submitted to concern offices. 
At the outset we wish to submit that, we are very law a binding people and have a 

policy to obey all the laws of the land and environment status. We assure you that, we abide by 

all the rules and regulation of the M.P.c. Board and complying on top priority. 

Hence, you are once again requested you to withdraw the stoppages notice and co- 

operate us. 

Thanking you. 

Yours Faithfully, 

(R.S.Naik) 
Managing Director, 

Phone 02487-252220 / 2221 242 Fax. 02487-252339/421 E-mail-shrigondasugar@yahoo.co.in 
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HETRIIT 
HER STTII, HIERK HDT, HIT U 411005 

i 020-25538042-44 Email-commsugarvikas@gmail.com 

I.7.3VaIH/TRY75/ 87 /2022 H5-8 5geRT, 2022 

. 

1.3 1747UT 3TT, 1966 
2. ERI ITak RTR3T 5 S aef4y 3qrRI, 1984 
3.RET T T4 i 262021 ua 
4.H 2021-22I IOT NGRIRIM 3eia q 

FUHHA H 15 T 202i 4H 2021-22 T NU H T 5URT 

2/- 2021-22 5 ITHHA UIT AIAT HIUI S8 34T 3HIL H 
2021-22 HY IRAI 34 HHTI 3 HUgU Toy 

* 

, ** 

139



4/- HHPHR TIT R R qi-I qTIa ad , 3HHiauy 3HTI, 1966 

Shekhar 
Ar RT Narayan 

T Gaikwad 
A 2 

* 

1. ErI zTAIT, E OTRI KITY ORUFT , RE 

L, FRH NE, T4 21 

T. WATH Ha (HE), HETK, TUATTElurHPT, aITTRIR, 4-32 

. 
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l

8) Compound wall will be constructed immediately'

This is for your kind information and further needful please'

t

Yours FaithfullY

*rr#fu'
s.M.s.N.t{s.s.KLTD

Copysubmitted to - Regional Officer MPCB Nashik

Reg. No. ANRyPR*{Ai '1, Dffte 3,'S/'!SS5

wxq wdt.Wffi trr{Twuqxw ryrqwe

wwreffiqffi{wr$r$&.*
x'*" afriiEr sqgq, $' an?hEr, fr" am*r{lqtn - uii{e?q 

,

$*}T[I&N $frilAN$HI $HIYAJIRAO ilAHAYAilAAO IIAGAWANE'R 
$AHAKARI $AtffiAR I$HKHANA LTD' : .;

r",iFact*rv- (41 $726) Tal' $h rigonda' Pi et1 r'{ *S}

Dater - L0.02.2A?2
Ref no" $MSNNS$HLTDIS'I / 1$$*lz0.Zt.2$?2

To
Tle SuFReglonal 0ffIcer,
Maharash$a Polludon Control Board,

Saviaihai SuIe vayagarl sankul, 13t flosr'
Hall No 2& 3 near T.V. Center Savedi

Ahrnednasar 
Acdon pran for correction of molasses spinage due to berow said incidenL

Ref:-saleorderofMolasses'central/57/17241?x2l-22DTD29'01'2022

Respected Sir,

DescriPtion of ircident:

1)Molassestankno.lburstrluetopressuregeneratedinsidethr:tankassp0ntaneouscombustiontook
place inside the tank"

n , rd in karkhana premises and also flowed to near nalla for approximately 1.00 Km

2) lrlolasses wts-sprei
area,

Corrective action &ken:

lJlnnearbynallaartificialearthencheckbundweremadeandspreadofmolasseswasrestrictedto
smaller area.

2J Molasses fit for distallion wilt be transfer to molasses tank No 2 & 3'

3)Molassesfrrrmnallaiscontaminatedwithdrainagefromjanglewadiwhichwillbeliftedbythehelpof
tanker and transfer trs davs 'Tf'c"-T:lil;;;;;;h 

ii i"iliut treated in anaerobic digester follswed

6; ffi6t;ff;.t uu"pootoo' cPU and composting'

4)Toplayercontaminatedsoilwillberemovedandtransfertocompostyardforfurthertreafrnentand
;;#iliJibe tevel bY using fresh soil'

s) ETp tank wiil be creaned onrine without stoppage of ETP operation'

6) Safety audit of tank No 2 &3 will be done'

7) AII conamina&d area will be, cleaned and made molasses free' top layer of contaminated soil will be

transfer to co*por, y"tr* frrth., t "rt*ent 
and waste water generated wilt be treated in ETP'

bi r.?4
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S.IM.S.N. Nagawade Sahakari Sakhar Karkhana Lt.. 
Shrigonda Factory, Tal. Shrigonda, Dist. Ahmednagar. 

18% M.B. Measurment Book er 
Tonke on hire a Dolcsess"Sh'141n1 wot) Name of Work Engagin4 

Name of Contractor Shri- Santosh_ Shym Sarwun: 

Date 6 l 2/20 22 R.A. Bill No. and Ginol 
Final Bill 

No. Description No. Length Width Height Total 

Engaginq 1anker 

onihied fer he 
er 

SHored mo lassestin the 

Tah ker and Take in 
down_to dhe_e cts y 

etc ComP 

Tanker Capicit 3000 i 
om 11}din To 19)/io22 

TOTAL Dp No 13. Dale 

Otside laloa2 3 

1312n 

in si Je 13 o222 
TOTAL 18TiP ToTAL 18 TriPs 

To tat Reived 3000 18 tep 54 MT 
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agawade Sahakari Sakhar Karkhana Limited 
Shrigonda Factory, Tal: Shrigonda, Dist Ahmednagar. 

M. B. Measurment Book 

ne of Workengagind-Cun Hidra wotk 

ne of Contractor Sh Amhika cran SemuMices 

R.A. Bill No. S and na e3 13 120 2.2 

Final Bill 

No. Length Width Height Total 
No. Description 

Engaaing Cnn CHydoa)| 

foT Disii lMay isite 
Ca ed mal ose s Tan k 

mamia Collein on 
side auhwidh depo 

for ngle channel 
plade wa (o mP 

pp No11418 

Conco bill No 3s3 361 

TOT9 
Date min 

200 h 

80 h 

3 7:0 
7o0 h 

7:00 
0 r 

191e o0 

26lo 
3 

TRL S3 r mi ToAL 
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S.M.S.N. Nagawade Sahakari Sakhar Karkhana Limited 
Shrigonda Factory, Tal. Shrigonda, Dist.Ahmednagar. 

M B. Measurment Book 191 
me of Work &nagaing C 4 on hied 
ime of Contractor Shric Lisa Ankush_ Nagqw dde. 

ite ja3 /2012 R.A. Bill No. th 
Final Bill 

No. Description No. Length Width Height Total 

ngagin4 1 C on 
hired tor 

ETT sie Engine* 
karkhono 

Site 

Si1 ComS10re 

and sther gi1e wok 

e w camp 
Same : u8_page o1g3165 hr 06in 

TOTAL Date in 

5:96 

1 22 S:24 

312l22 8:48 

7:0 
7:24 7l2l2z 2 
68 

06 S:o6 

7 7:6 lola]22 O6 

2 l22 o6 86 

131e/an 06 8o6 
h*18 18 

7:18 Ish 
7 klaltu | 7 

12 hj 
6: u8 

18lodp2 42 1o:42 

&12 

191e/2 12 

942 
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gawade Sahakari Sakhar Karkhana Limited 
Shrigondar Factory, Tal: Shrigonda, Dist.Ahmednagar. 

MiBI Measurmet Book 
e o 

Na 

Nan 

R.A. Bill No. Date /20 

Final Bill 

No. Length Width Height Total 
No. Description 

Dule hr in To 7AL 

aila)22 h8 

.nd2 22 1 :4 

2aln-1 4 

94l22 8 18 8 13 

25lal2 S4 S$4 

261a/2- 1 6 7 :06 

271ele 6 o6 

1 
6:06 

281azL :13 
ToTaL 20 r 36 min 2) 36 

TOTBL 1478 hr hAa 
This hill 

lal To glla 
20 hr 36 min. 
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Nagawade Sahakari Sakhar Karkhana Limited 
Shrigonda Factory, Tal: Shrigonda, Dist:Ahmednagar 

98 MBi Measurment Book 
me of Work EnguginIC On hired 
me of Contractor Shrle Sumesh muhadeo 

R.A. Bil No. th 

pa war 

te 15 l3 /20 
Final Bill 

No. Description No. Length Width Height Total 

EnyaginJC: on 

hiredfo kure hana R:o| 

plan site work oa d Reponio 

wore ee side 
and compos se do 

Comp Same m 0 No 8pag o 15)13o r 45 min 

TOTAL ae min 
7:00 

6 3 6: 

6 30 6:30 

30 6:30 

30 

1311102 30 6'30 

30 

Isilwrn2 30 

Islulaorn 7:o0 

1zll 630 

1elilann_L . 

Iglilo 6 
30 

30 

X 1o 2 202 8:00 

N2202 30 8:00 
O 8 0 

191220 7:00 
OO 7:00 

2:00 
S:00 

00 

TeAL 196 r 3 in 

146



reT13 

S.M.S.N. Nagawade Sahakari Sakhar Karkhana Limited 
Shrigonda Factory, Tal. Shrigonda, Dist. Ahmednagar. 

M.B. Measurment Book 
oh hired 

me of Work ngaaing -c G 

me of Contractor Shr Hehuman apurag kak 
R.A. Bill No. and Cinat te 31/3 /20 22 
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5.M.S.N. Nagawade Sahakari Sakhar Karkhana Limited 
Shiganda Factory Tal. Shrigonda. Dist.Ahmednagas 

MB, Measurment Book 21 
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S.M.S.N. Nagawade Sahakari Sakhar Karkna 
Shrigonda Factory, Tal Shrigonda, Dist. Ahmednaga 

M.B. Measurment Book 
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S.M.S,N. Nagawade Sahakari Sakhar Karkhana Limited 
Shrigonda Factory, Tal. Shrigonda, Dist Ahmednagar. 

46 M.B. Measurment Book 
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S.M.S.N. Nagawade Sahakari Sakhar Karkhana ILimited 
Shrigonda Factory, Tal. Shrigonda, Dist.Ahmednagar. 

MB. Measurment Book 
47 
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5.N. Nagawade Sahakari Sakhar Karkhana Limited 
Shrigonda Factory, Tal. Shrigonda, Dist.Ahmednagar 

MB. Mleasurment Book 48 
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